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another flight to meet the demand
from Vizag to Hyderabad;

(¢) whether Government are con-
sidering a proposal to land Boeings
at Vizag airport, if not, the reasons
therefor; and

(d) whether Government are also
considering to provide night landing
facilities at Vizag airport?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.P.
SHARMA): (a) The average wait
listed passengers from Vizag to
Hyderabad ijs approx. 8/10 passengers

per :day.
‘(b) No, Sir,

(¢) In its Winter Schedule 1982-
83 Indian Airlines has plans to intro-
duce a thrice weekly B-737 service
on Calcutta/ Vishakhapatnam/Hy-
derabad route subject to Vishakha-
patnam airfield being made suitable
for jet operations. .

(d) No, Sir.

AL Penalised for carrying Afghan
passengers without visa to U.S.A.

»275. SHRI S. M. KRISHNA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether jt is a fact that Air
India has been penalised for carrying
Afghan passengers without visa to
the USA;

"(b) if so, the amount of fine im-
posed; and

(c) the reasons for carrying these
passengers?

THE MINISTER OF TOURISM
AND) CIVIL AVIATION (SHRI AP.
SHARMA): (a) to (c). Air Mdia
carried Mrg R. Hanifi, an “Afghan
Natignal ang her two children from
Delhi to New York, Since the passen-
ger did not hold Vida for “entry Into
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USA, Air India has been held ress
ponsible and fined $3000/-.

These passengers were carried due
to lapse of the Dethi booking office,
and the check-in counter at Palam,
in not ensuring that the passengers
had vaild Visas for USA,

Pre-Budget Discussion with Executi-
ves of Nationaliged Banks e
2)

-

*281. SHRI G. NARSIMHA  © -
REDDY: o

SHR] ARJUN SETHI:

L4

Will the Minister of FINANCE be
pleased to state:

(a) whether he had a pre-budget
discussion with Executives of Nation.
alised banks;"

(b) whether he urgeq upon them to
bring discipline among the rank and
file and reduce substantially the over-
time gllowance;

(¢) whether he has also assured
that the executives wil be given gov-
ernment assistance to implement the
above objectives;

(d) if so, whether the Bank execu-
tives have drawn up a working plan
for this purpose; and -

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(c). Yes, Sir, o

(d) and (e). The Managementg ' of
Public Sector Banks are devising
measureg to bring about discipline at
various levels, improve productivity
and efficiency and provide better cus-
tomer servicee The banks are also
taking measures to ‘ensure that pay-
ment of overtime allowance to the™”
employees ig reduced ~ substanfially’
by eliminating unethical practices™
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and regulating payment in accordance
with the workload related norms.

News-item Captiondd ‘TIA introduces
Toilet Clase’

" +983 SHRI DAYA RAM SHAKYA:
SHRI R. L. BHATIA:

Will the Minjster of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether he has seen the news
in the “Hindustan Times” dated 18
February, 1982 under the heading “IA
introduces toilet class” where it is
mentioned that on the preceding
Thursday IC 410 Boeing (Calcutta-
Rénchi-Patna-Lucknow) accommo-
dated some 15 standees which were
adjusted in cockpit, gallery, cabin and
tollet; and

(b) the circumstances in which it
happened and who is responsible for
this incident and what action has been

taken against the persons cohcerned?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): {a) Yes, Sir. In one
of its flights Indian Airlines had
carried 7 passengers in excess over
sector Ranchi/Patna on B-737 operat-
ing flight 1C.410 Calcutta/Ranchi/
Patna/Lucknow/Delhi on 11-2-1982.
Two of the passengers were accom-
modated in the cockpit. Five other
passengers were accommodated {n
the cabin.

(b) The preliminary investigations
made into this incident reveal that
the flight was inadvertantly over-
booked ex-Ranchi due to an error by
Traffic Assistant at Ranchi City Book-
ing Office.

Disciplinary proceedings have been
§nitiated by Indian Airlines against
the erring staff. Director General of
Civil Aviation has also inifiated pro-
ceeding under rule 77(c) of aircraft
Rules, 1837. On receipt of the report
necesgary action will be taken.
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*284. *ft qwwy IO AT
wfom @t ag F@ A FO R
f& .

(F) v ag 1981-82F Tt
FILT 31 fraway, 1976 Y wufaw qeai
93 /3T T 91 Wi} afg g, @) feaar
YT FOT 74T ey few @ A faafa
feqr wor;

(&) g arET & g=rmig Pt
et & i F )l QT & wrsaw § 1
FIET GAST T4T WX FIHL T TF
agmaT & ®7 ¥ feadr  gAofr &
LA

(v) w1 e FOfaA W@
AT A T W w1 AR afz @
arET F FT HIOA G 7

oy smmwm & T AW
(A fowr T @0 wfm) .
(F) & (1) : F5= & 70 AW
AT I 1964 ¥ FT F AR AWt

g 1974 ¥ fraife &t w€ of o<
1976 ¥ SomEA W A qfedT &
FIO FW GwWEA afgs § 30 94,





